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[=lection, do hereby solemnly affirm and stile on cath as under:-
i strike oul whichever is mid dpplicable)

(1} | omacandidate set wp by - TD = pame of the palitical pasty 1o am cotiesilng =

Independent candidate.
2y Details of PAN and status of filing of Income tax refurn &
| Sl No. | Names Parmanent | The financial year for [ Toal ineoee “|
Acoount Sumber | which the last j shoown I income |
' [PAN) Income-tax return has | Tax Return ( in |
| e 0 g beenfiled | Rupeest
B Self | | [
2 Spouse- i | e ';
3. Dependent | ' I_'_ """
1 | Dependent 2 I |
; 3, Dependent 3 ... | = 1

(3] The following case(s) is’ are pending against me in which cognizance has been tnken by the court:-

i Sl | Oifence

I Description
3 IR LAGIET

&(& | 22?‘!!7”*:412 ps - :

'.'wa , Bistret — BuUzal

The detuils of caves where the court has taken
| | cognizance, Sections of the Actand description
{ 1{:Fihe offence for which cognizance taken -

Ha)

- |
3 M GBolioh crderdE 070712 CAte |

| Weme of the count, Cuse Ma. and Date af ardor
' i o 1970 froin, 227/13
| iking cognizance !
'I-{_{"I Detnils af Appeal (s} / hpp[i:_:lﬂul'{s'ﬁ fiar revisin, . : [
: {if any) filed sgainst the abave arder(s) | |

4, Cases in which | have been convicted by o court of hew{other 1hose v l'fﬂfrﬁd v i Form "'ﬁJ

ifay | The details of cases, Sections of the | -
Act and deseription of the affence for | LA
which convicted - |
i
CT8) " Name of the Counis, Cane Mo and | =
i ' . MNoA

| Datefs) of ndecls)
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i5p Thut U'give hecein Delow tbe detnils ol o o asneets gy wbbe s bormovabile e ol mysel

e Apouse and all dependeonts:

A Dretails of movabile HESCL

(R

| Assets in joint nume idicating the extent of joint ownership will also have 1o be sven
2 In cast of deposit/Investment, the details including Serial Number, Amount, Ukate of Deposit, the Scheme
Name of Bunk/ Institon il Branch are 1o be givan
I Value of Bonds/ShareMebentures us per the current market value In Stock Exchange in respect o1 heped
EOMpanies and ns per Mwoky in ease of nan- listed companies should be given
4. Dependent’, here means a person, substantislly dependent on the income of the candidare.
5, Deails including amount is 10 be given separately in respect of each investment |

S Description | Selr Spouse Dependent-1 | Dependent-2 |-"I’-‘pﬂ‘ﬁl‘|¢ﬂ;§-‘-§
Mo | ko
R |- |
¥ TCashin hand ] :
| |
() | Detsils of Deposits in Bank (53000 FH & S
| accounts (FDRs, Term Beposits ?ﬁ:}ilwi‘;l- | : H
|| andall other types of Deposits  SBE-9CHZL | '
[ including saving accounts), < BT '”, P |
! | Depesits with Financial sl EPHI#\‘ HD l HD
| Institutions, Non Banking ND | I |
| Financial Companies and 8oL BIHIYA-3TT L BOK :
| Cooperative socicties and the |

| amount in each such deposit

| \

Dete'\s 4 b

;
E

| 1111y | Detalls of investment in Bonds,
[Febentures/shares and units in

| companizsMutusl Funds end
nthers gnd the amount,

———g— - -

Detealls aHached-.

! i) l [Zetails of investment in M55,
Postal Savings, Insurance Policies
! | and investment in any Financizl
' | Instrument in Post office or
| Inserance Company and the

| mmaunt

bedasly 24

b el A

iv) | Persanal loansiadvance given 1o
I I ity person or entity ineluding
| Tirm, Company, Trust etc. and
| other receivables from debiory
_cénd the amount.

|

hﬁ-.-.f,‘!s wHe

(w1} | Motor Vehicles/Ajrcrafis’
| Yachis/Ships (details of Make,
! | Registration Mo. ete, Year of
I | lPurchase and amount )
Uiviin! Jewelry, bullion and valushle
i | thing (give details of weight and
) vadue]
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i _'L:iii|11ﬂnlmu
(is, | €arons Total value

1 Uretails af !gg_m'—hli asgets:

07 Wy uther assets such s--a_:-..._'_dt'_r

iy . SR

Pateils

ihiwe: I Prapenties in joint ownership indicating the e xient of joint ownership v ili also have 10 be indieat 0
2 Each land or building or aperiment should be mentioned separatelv in this format )

F 4 sl
I b | DHscription
No

-

. 2

Sell

Spouse

elved

(i i
Location(s)
| Survey number(s)

Detes

lg sHeackad |

Aven {Total measerement In
ﬂ;"m} =

“Whether inherited property
{ Yesor RO

acquired propétry

Daute of purchage in case of 52l

Cust of Land (in case of
purchaselat the time of
purchase

Any Investment on the land by
way of development,
! construction ele.

l [ Approximate Current market
| value

(i)
Locstion(s)
Survey number(s)

Area (Total measurement in
3q. [t}

Whether inherited property
{ Yes ar NOY)

, #cquired property

Dale of purchase in case of self

Cost of Land (in case of
purchase) at the time of
purchase

Any Investmenton the land by
way of development,
conmstruction etc.

I Approximate Currerft market
value }

i) @m%lﬂ&ﬂ
| lincluding )
-Location{s)

| -Survey number{s)

Dalels

e

Auilt up Area (Total
! | measurementinsg. fl)
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i of purchase in case of .o
e o e i

st of properts (in case of
m fehase) ol the time of
prrhase

Ay [nvesiment on the
| propeny by wayof
| development, construction elc.

i

A ppraximate Current market
 velue

Ressidential Buildings (including
ApsEnmEnts. )

-Location(s)

- Survey numbers)

—— —

Actea (Total measurement in
st ft)

Bailt up Area (Total
msasurement in sgq. i)

Whether inharited propeny
[ ez or NO)

Duie of purchase in case of self
BCquired propemny

Cost of property (in case of
puichase) at the time of
| purchass

Aany Investment on the land by
wiy of development,
construction ele.

Appraximate Current market
valse

(v)

Others {such as interast in
Fropertyl

(Vi)
|

{6) Tgive herein below the detalls of liabilities/ dues to public (nancial institutions and government :-

Total of Cerrent Market
| Valus of (i) to (v) above

(Nate: Please give separate detalls of name of Bank , lnstitution, entity or individual and smaunt far esch item)

&L
M.

Description

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3

T

Loan or dues to BankFinancizl
| Ins 3 J

Mame of Bank or Fl

Amaun! outstanding
| Mature of loan

| L.oan or dues te any

i individuals/ Entity other than
i mentioned inm (i) above.

i Mame{s)

Amaunt outstanding
I Matura of loan

4
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: i_-f.?i iher liability

| Cerand total of babilities

11"15_} iienl - =
Tues to departments deaiing
with govermnment
ﬂ : _| _mcm..mudm‘m
[les 1o departments dealing
with supply of water

Dues to departments dealing
with supply of elecsricity

Dhues 1o depariments Jesling
with supply of
_tﬂephmwmbiles
Dues to depantments dealing
with government transpon
(meluding aircrafts and
|| l»lcopters)
[neome Tax Dues
Wealth Tax Dues
Service Tax Dues
Municipal /Property Tax Dues
Sales Tax Dues

Any other ducs |

Grand tatal of sll Govt. does

£

{7) Details of profession or geenpation:
o Self. Pelitlesom/ RusBleec
b. Spouse ... Buugs | wess i . : Liied PERFe Y, 0
(8) My educational qualification is as under; Matrcadahon (Rahay € J:K'
v e Meaddu’ Sy sy Stsdas Pas Uehely VJH?LM;".- clak il
(Give details of highest School / Uni versity education with full form of the certificate! diploma/ degree course}
{(Name of the Schoal /College/ University and the vear in which the course was completed.)

(M. ABSTRACT OF THE DETAILS GIVEN IN (1) TO {8) ABOVE:

.| Name of the candidate Sh/Smt/Kum. Shawwddw Hafin yeday |
2.| Full postal address challily Ledna . Pi- S, Moaxa
3, | Number and Name of the canstituency and 199, Bramdbur  Bohad
Siate
3. | Name of the Political party which sel up the _"ﬁ;\;.q-,,:y.q_, Jaarks D=l N |
|__| candidate (otherwise write ‘Independent') s S e = !

{ & | (a) Mumber of cases in which conviction order || NCA a=S - {
| passed (ather than those refierred 1o in Form 26) | |




[ e Tl number wi il e e T o T
Ut e ey Rave thkee coaat Twa
b 'HJ e take Sgnladn g I

|
o3 1:_'”'7":‘"[- B YIS v o T i T T T
b + o = —sm B | Ineume Tas Retu liled |

ia) Candidate =" __ |BSFpS993|L

| (B Spouse: B — __J"A_t{: PDroses® |

1 (<) Dependeis o ) D I

_ Petails of Asscts snd Liabilities in rupees - — i

] Description | Sell Spouse | Dependent-1| Dependent-ll | Dependent 1] ]
(A Moveable '
= Amset(Totalvatwey | [ | | A
[ By lmmovahle [ !
! Asset ~ ' |
[ i) | Purchase Price and - .
Development Cost of
Immaovable Property
(Total Value) i R
(G} | Approximate Current
Moarket Price of
Assel (Total Valug) —
7| Liabllities —
(1) Government

dues (Toual] |
| (it) Loans from Banlk, |
Financinl Institutions and I
athers (Totalh i
8. | Highest educntional qualification:

i |
(Give details of School / University education with full form of the certificate/ diplomar degree
course) (Name of the School /College/ University and the year in which the course was completed.} |

VERIFICATION

I, the depanent, above named, do hereby verify and declare that the contents of this affidavit are troe ind cbrrect (o the
fest af my  knowledge and belicf, no pan of it is false and nothing material has been concealed there from. | further
eciare (hat :

() there is no case of conviction or pending case againsi me other than those mentioned in items 3 and 4 above.

th Loy spouse, or my dependens do not have any asset or dability, other than those mentioned in items 3 and 6

iMIvE

Verified Bl oo v ot e, T - RNy PR . | P

DEMONENT
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Nete 1 Affidavit snnuld be filed Intest by 3,00 D% o ohe lasz date of filing nominations

= Affidavit suould be swain before an wath Commissioner or Magisteaie of the First Cliss o Pefome o ol
Publis

2 AN columrs should be filled up and 1m column ta be [eft hlank. Iihere is na infricmation (6

any item, either “Nil” or “Not a.plicable™. as the case may be. should be mentioned
4 The affidavit should be either tvped or written fegibly and neatls
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DETAILS OF INSURANCE POLICY IN THE NAME OF SHAMBHU NATH YADAV

AMOUNT
AMOUNT OF OF POLICY DEPEND
COMPMAY NAME  |POLICY POLICY NO PREMIUIN | TERM SPOUSE ANT
RELIANCE LIFE
INSLIRANCE 2500000/ 52000971|147648.43/- |20 YEARS  [NO (315]
{Lic 1000000/~ 516422148[36275/- IOVEARS  |ND |no
DETAILS OF JEWELLERY POSSESED BY MANSA DEVI W/O-SHAMBHU NATH YADAV
TYPE OF ORNAMENT |SELF | SPOUSE DEPENDENT|DEPENDENT | DEPENDENT
[CHURI ND 51000/-{ 20 Gram, | NO MO HO
[EAR RING NO 18200/{07Gram. | NO NO NO
{PacraL NC 4000/ 10Gram. | NO NOD [no
GETAILS OF MOTOR VECHILE
PRICE AT
THE TIME
REGISTRATION OF DEPENDE
TYPE OF VECHILE NO. YEAR OF PURCHASES |PURCHASES |SELF SPOUSE NT
FORCE BR-01-PD-3627 2012 [ 1345000/ ND NO
A00000/-
SECOND SHAMEBHU
CIUALIS 1405 B-408] 2006{HAND NATH YADAY |NO NO
| SHAMEBHL
TRACTOR BR-03-K-4580 29.08-2013[412000/-  [NATH YADAY [NO NGO
SHAMBHL
TRACTOR BR-03-0-3632 05-0% - 2008 | IR5000/ MATH YADAY [NO N
OIL TANKER BR-01-GA-9118 2013|550000/ ) MANSA DEVI  |NO
P BR-0-PG- 1484 13-o3-a0l¢ 12,0051 SHAMDHU — na Ap
ScorPiO y kit

Stameofley| __ﬂﬂ
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